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[Shri S. B. Chavan] with in a particular
manner. All the departments have been given
instructions as to how secret, top secret and
iall classified documents have to be dealt
with. Security arrangements have also been
tightened. But I do not think it will be in the
interest of the country to disclose as to what
ructions have been given. | can only assure
the House that we have taken necessary steps
in this matter.

SHRI SURESH KALMADI; Is the Army
being put on alert? This is my major question.

MR. CHAIRMAN: The House will adjourn
now and we will meet again at 2.30 p.m.

The House then adjourned for
lunch at twenty-eight minutes past
one of the clock.

The House reassembled after lunch at thirty
minutes past two of the clock. The Vice-
Chairman, (Shri Syed Rahmat Ali) in the
Chair.

CLARIFICATIONS ON THE STATE-

WENT RE THE TRAGIC ACCIDENT

WHICH OCCURRED IN THE PESTI-

CIDE PLANT OF THE UNION CAR-

BIDE (INDIA) LIMITED AT BHOPAL
contd.

SHRI JASWANT SINGH: Mr. Vice-
Chairman, Sir, | was putting across my view
paint on the role and functioning of all-India
radio when | was interrupted and asked to take
my seat. | will take half a minute to put across
my view point about ineffective use of the All-
India Radio in the context of the tragedy that
occurred in Bhopal and | reiterate that had All-
India Radio been used to broadcast essential
information to the citizens of Bhopal on that
day, perhaps the dimensions of the tragedy
could have been reduced perhaps the harm that
has been done to the
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citizens of Bhopal < mitigated to an extent.

I have three or four other questions and |
would request the Minister to* give me the
courtesy of answering them because they are
specific questions.

Is it true that the Union Carbide
Corporation's Investment in 1976 was only Rs.
15 crores and that an R&D establishment
costing Rs. 20 crores was allowed to be
established in_ 1983? What were the objectives
of this R&D centre, its programme of work and
the factors which led to its acceptance by the
Central Government? To what extent was
income-tax relief given to the Union Carbide
Corporation of the United States on the grounds
that they had contributed to the setting up of an
R&D centre in India?

My next clarification is, how was it that the
UCIL was allowed to enter into a collaboration
with the Union Carbide Corporation of USA to
syn'hesize the new chemicals and test them on
tropical posts at Bhopal? What were these
chemicals, how many tests were carried out
and was the data of chemicals and tests
conducted made available to CSIR or to the
Central Government? How much money was
provided by Union carbide Corporation of
USA to UCIL for these tests? | would request,
particularly, that the Minister does not
sidetrack the next question and that is, what is
the relevance of the chemi-and made and the
tests conducted hy UCIL to chemical warfare?
In this context one more question before |
canclude. Sir, was the establishment of the
R&D centre and the tests to be conducted
approved firstly by the Committee of
Secretaries of the Cabinet and secondlv, were
these tests conducted in consultation with
CSIR and did that have the approval of the
CSIR?
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Now, Sir, | come to my final question on this
tragedy but not my final word. In the wake of
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this grim .tragedy that occurred in Bhopal, we
witnessed what a leading Hindi newspaper was
persuaded to call a situationin which
Following upon the tragedy at Bhopal, the
Chairman of Union Carbide is arrested in
Bhopal upon arrival. Then he is released on
what was put across to us as "bail". | would like
to know what were the reasons and grounds of
his arrest, on what grounds he was granted bail,
what consultations took place between the State
Government and the Central Government what
was the level for the drama of his arrest and for
the absolute “jag hasai” of his release? Is it
correct that the Prime Minister was consulted
before his arrest and rat the time of his release,
or that he was not informed at all? Did the
Ministry of External Affairs come into it at any
stage, or did it not come into it at any stage?

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): Mr. Jaswant Singh, please
conclude now.

SHRI JASWANT SINGH: | will .conclude
with just one final sentence. | would request
the hon. Minister to inform the House whether
there are other chemicals and other carcinog-
enic productions of similar nature and | would
request him to take the House into confidence
and inform the House that the following
production units, the following factories, the
following concerns are today producing
chemicals which are potentially harmful to
human lives, are today producing items which
are carcinogenic in nature and this is what the
Government is doing about it.

As | started by saying, this matter is so
serious, the tragedy so unprece-
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dented in its scale the world over that what
would have suited the purpose of the House
best is a full-fledged debate, but in the absence
of that ideal, the least that we expect from the
Treasury Benches is that the queries that we
have asked and the clarifications that we have
sought be honestly and explicitly answered.

PROF. (MRS.) ASIMA CHATTERJEE
(Nominated): Mr. Vice Chairman, K am
indeed grateful to you for giving me an
opportunity to speak on Bhopal gas tragedy.

What has happened in Bhopal last
December is tragic beyond words. This is the
world's worst industrial disaster. As reported.,
the massive discharge of Methyl-Isocynate
(MIC) from the multi-national Union Carbide
pesticide plant has taken more than 2000
innocent lives and affected 20,000 people.
Children have been orphaned and the
population exposed to MIC have been
suffering from extensive lung and respiratory
tract damage, pulmonary oedema, eye troubles
causing blindness in some cases and there has
been an outbreak of a debilitating form of
jaundice. Environmental conditions zave also
been affected. The effects of MIC are proving
to be far more deleterious and extensive than
doctors and toxi-cologists had earlier
believed.

We are aware that MIC is used by the Union
Carbide as an intermediate in the manufacture
of pesticides like Carbaryl, aldicarb and
isopropyl  phenyl-carbomate.  We, the
chemists, very often work with large quantities
of MIC in our research laboratories and our
research scholars also do the same. But
nothing has happened so far, as you find | am
alive ,nd my students are also alive. No
adverse effect has been encountered so far.
Therefore it is difficult to understand how
MIC could convert Bhopal into a gas chamber
which caused mass casualties. The same
View was ex-
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[Prof. (Mrs.) Asima Chatterjee] pressed by
Director, Union Carbide factory in West
Virginia, USA. He had said that their workers
had been exposed to MIC for 17 years and no
such disaster, like the Bhopal gas tragedy, had
happened so far. It has been reported that water
penetrated into MIC tanks which decom-posed
into( toxic galses, causing explosion of the
MIC tanks.

I can say from my experience that MIC is
decomposed slowly by mois-and water into
carbon-dioxide and methyl amine which has a
very strong fishy smell. It, is highly volatile
and soluble in water. MIG is, however, readily
decomposed by caustic soda and other alkalies
into carbon-dioxide and methyl amine. It is,
therefore, expected that the factory area, the
atmosphere and the neighbouring places would
be charged with fishy smell which is a positive
indication that MIC is indeed the "Killer Gas."
Surprisingly, no such observation has been
recorded and reported. What is the reason for
that?

MIC which boils at plus 39° C and a liquid
at ordinary temperature, is stored in tanks.
These tanks are enclosed in a double-walled
structure with a cooling unit—a coolant cir-
culating unit. The temperature rise is, therefore,
unlikely, as expressed by some of the people
there.

The symptoms of the population afflicted with
the poisonous gas are very similar to those of
phosgene gas poisoning. The possibility of
phosgene gas poisoning in the Bhopal gas
tragedy cannot be excluded totally as MIC is
manufactured from the deadly poisonous gas
phosgene and methyl amine. Both phosgene
and MIC act by destroying proteins and liquids
in the lungs and that leads to death. The
extensive damage of plants and all vegetation
in and around Bhopal is another indication that
the killer gas could have been phosgene. It
may so happen that
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there might be some unreacted phosgene in
the MIC tanks causing such a disaster.

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): Madam, instead of seeking
clarifications you are delivering a speech.

PROF. (MRS.) ASIMA CHATTERJEE: |
would like to ask the question whether there
was any contamination. Phosgene is listed as
"One of the most poisonous gases used in in-
dustry” in the manual of occupational health
and safety of the International Labour
Organisation. Although Union Carbide has
officially identified MIC as the cause of the
Bhopal gas tragedy, experts are divided in their
opinion as some of them believe that it may be
phosgene which is responsible for this tragedy.
However, it must be admitted that there has
been some lapse in the matter of opera- . tional
safety measures, and | would like to know
whether operational safety measures were
strictly followed there. Why was not the alarm
bell there to indicate temperature rise, if it is a
fact? It has been mentioned that there was a
temperature rise. If there has been an alarm bell,
this tragedy could have been avoided. Secondly,
why did not the water sprayers function when
the accident took place? What happened to
gas
rubbers? The flare tower itself according to
informed sources, had baen dismantled in the
course of a certain maintenance operation—
the most serious lapse that can be im-ted. This
gave opportunity to the gas for free eseane. |
would like to know whether this was a fact

| strongly opine that the mass alties in the
Bhopal gas poisoning tragedy are due to
negligence on the part of the Union Carbide
management in operational safety matters. |
would appeal to the honourable Minister that
in future industrial licences should be issued
only after approval of the Department of
En-
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vironment. Also, when the factories are in
operation surprise visits by experts should be
arranged by the gGJoventment at the State
level to inspect whether security and opera-
tional safety measures therein are tive or not.

However, it is gratifying to note the
Government of India and the State
Government took immediate action and
provided medical aid, relief and compensation
to the ailing ‘population. The State
Government have felso set up a Commission
of Inquiry to investigate events and circumst-
ances of the accident.

While concluding | would like to mention that
the killer gas in Bhopal has a far remote effect
on the bio-systems and environment and may
disturb eco-balance. | would. -etherefore
request the hon. Minister fto take care of this
and to keep the ailing, population under strict
obser-zation to know whether any further
adverse effects are found in them. B, therefore,
imperative that all se measures should be
taken. Also, in the perspective of the divided
opinion of experts, it is necessary to pursue
further investigation in order to identify the
killer gas in Bhopal.

Thank you, Sir.

PROF. B. RAMACHANDRA RAO
Andhra Pradesh): Mr. Vice-Chair. « . |
would like to put two ques- tn the Minister on
the Bhopal edy, particularly the after-
effects he MIC gas in the human system.

First, whatever may be the official as about
the numbers of people who died, our main
concern should <be to cure the sick, the
surviving patients, who have suffered to
different degrees from the MIC gas during the
process of exposure after the gas Soaked. |
understand that about 30,000 to 40,000
affected persons are still in Bhopal, and they
are suffering
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to different degrees. Every day about half a
dozen deaths were taking place due to the
long-term effects. | would like to know and
have an answer t» the extent possible for the
following questions;

Is the Government gathering statistics of the
persons who are. affected by the MIC gas and
finding out what the diseases are from which
they are suffering? Has a team, a scientific and
medical team under the ICMR, gone and
examined the nature of the delayed,
cumulative effects of this gas on the human
system of the surviving persons by having
examination of the blood, the urine and
various other normal and special tests?

It is understood that the milk yield of the
mothers of the newly born, children has
become less, and therefore, this will have an
after-effect on the children who are reared up
in this manner. Even the yield of milk of the
cows and buffalows who have given birth,
they found, to have come down to half a litre
or something like that instead of ten litres.
This being the case, what is the afte-effect of
this on the children who are born to such
patients? One has to examine.

Has the ICMR team studied and found out
the cause for the continuing effect. Is it the
chemical, MIC, or the breakdown products?
Avre they investigating how the adverse effects
of this chemical or its breakdown products are
to be cured? There are many cures. One of
them ig thiosulphate. 1 am told. And quite a
few others will be effective. Has the ICMR
team given a detailed recommendation on how
to cure the surviving patients?

The second question | am going t» ask is: It
is well known that chemicals have  a long-
range, genetic
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effect on the human system. Has this chemical,
MIC, got any genetic effect which is carried from
generation to generation? If so, a scientific team
should go into the examination of the blood
samples, haemoglobin, and find out whether any
genetic distortions are likely to take place, and if
it is so, proper genetic counselling should be
given to the surviving patients who are likely to
be affected and their children. This curse of the
MIC should not be carried to the succeeding
generations.

These are the two questions which | wanted to
put.
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SHRI  B. SATYANARAYAN
REDDY (Andhra Pradesh); Mr. Vice-
Chairman, the terrible tragedy that has
happened in Bhopal is beyond words. The
leakage of methyl isocya-nate gas from the
multinational Union Carbide plant has taken
more than 2000 lives; in addition, 20,000
people have been made disabled and blind,
their life has become useless. Small children
have become blind. Arising out of the
statement of the Minister | would like to ask
what adequate compensation has been
arranged to the victims; secondly, what
adequate measures are being taken to prevent
such incidents taking place in future; thirdly,
what the policy is of the Government of India
in regard to multinationals who are
establishing such concerns in this country
ignoring the interests of the country but
looking for their own interests. These are the
three points on which | would like the
Minister to enlighten us. In para 11 on page 5
of the statement the Minister said, "The
Government of India, in consultation with the
State Government, is considering various
options available for obtaining adequate com-
pensation to the victims of the tragedy and
recovery of expenses incurred by the
Government in this regard.” | would like to
know whether the Minister is aware of the fact
that the American firm holds 51 per cent of
shares and whether he is going to file the
cases in India or in America. It is reported—I
do not
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know whether he is aware of this— that two
American lawyers have made arrangements
for filing a 15 billion dollar suit for damages
in the US courts against the multinational firm
on behalf of the families of Bhopal. | do not
know the position according to the American
law. If they lose the case; the American law-
yers do not get anything but if they win the
case, | am told, they get a share from out of
that compensation. How much are they going
to get for themselves? In India Today of 15th
January it has been reported, "Legal Damage";
"Already damage has been done; another
damage is that a number of lawyers from
America have flown to Bhopal ..." They are
taking signatures of the innocent people. The
people there are forced to sign papers which
they do not know. People have signed docu-
ments without knowing what they have
signed. | would like the Minister to tell us
what steps the Government is going to take to
save the innocent people from these terrible
things.

Then there is one more important thing.
Thousands of people have been rendered
jobless. I want to know whether the
Government is going to take steps in
consultation with the foreign multinational
firm to provide employment because | was
told that due to the closure of the factory
thousands of people have been rendered
jobless. What is the Government's policy
regarding those who have been rendered
jobless? The most important thing is what is
the lesson to be learnt from this tragedy? What
steps are being taken to see that this kind of
situation does not recur in future? What
should be the policy of the country towards
multinational investment in this country?
Numerous studies on the operation of
multinational corporations have revealed that
in pursuit of huge profits they show little
regard
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environment of the third-world countries. The
Bhopal tragedy has attracted the attention of
the world. These multinationals are investing
huge amounts in this country "What is the
policy of the Government towards these
multinationals which ignore the interests of
the country?

Some of the most dangerous chemicals and
drugs that have been discarded in foreign
countries are being dumped in this country. Is
the Government of India going to take ade-
quate measures to prevent these mul-
tinationals from playing with the lives of
people in this country? These are some of the
questions to which | expect answers.

SHRI RAMANAND YADAYV (Bihar): Is it
a fact that workers of the Union Carbide plant,
Bhopal, had written to the Government about
the lack of safety measures because of
repeated incidents there? Is it a fact that Mr.
Anil Sadagopan, a scientist, has written an
open letter to Dr. Varadarajan in which he has
pointed out that Union Carbide, aceording to
the patent under which it manufactures
Carbarylbrand name Savin— does not
produce Methyl-Isocynate (MIC)? Is it a fact
that  Rockefeller ~ Foundation set up
laboratories in India for research in viruses to
discover medicines to fight them and whether
this was a field station for the Pentagon to test
bacteria war in India? | want to know whether
the Government has enough proof to believe
that the USA has selected India as a field
laboratory for experiments in biological and
chemical weapons. Is it a fact that the Indian
scientists of the Indian Institute of Sciences,
Bangalore, have asserted that the gas
responsible for Bhopal tragedy was not MIC
alone, but also Phosgene. Is it a fact that the
tank which stored 45 tonnes of MIC gas
entirely
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evaporated and the remnants of the tank had
still not been analysed? Tanks are of stainless
steel. How can water leak into them and that
also a small quantity of half a kilogram? Is it a
fact that the record of the Union Carbide has
shown that the MIC gas in the 2nd tank was
only 15 tonnes? But, Dr. Varadarajan has
confirmed that the gas stored therein was more
than 23 tonnes. What action is the
Government going to take against the
company for this? Is it a fact that the two
Judges of Madhya Pradesh High Court have
directed the State Government and other
agencies that the remnants of the Killer tank
should be analysed? | would like to know
whether Dr. Harish Chandra, Head of the De-
partment of Forensic Medicine, Gandhi
Medical College, Bhopal, who had performed
the post-mortem on the gas victims, claimed
to have found that the deadly cyanide in
excess quantity was found in the tissues
recovered from the corpses. Is it a fact that Dr.
Bipin Awastia of Union Carbide, West
Virginia, USA sent a telex to Dr. Loya to give
intravenous injections of sodium thio-sulphate
in cases of cyanide poisoning? How many
persons were treated with this injection? Is it a
fact that one West German Doctor, Dr.
Dennderer, with a team of doctors, rushed to
India simultaneously with so many injections,
intravenous injections, of sodium thiosulphate,
to be given to the victims of MIC poisoning?
Who had authorised these doctors to use the
victims as guineapigs for experiments to find
out whether sodium thiosulphate could be an
antidote for MIC poisoning? Was it a part of
the Pentagon to test the bacteriological
warfare here also? Does it not confirm the
allegation of their doubtable Shri p. N. Haksar
that the Union Carbide factory in Bhopal had
been the Pentagon gas war experiment
centre?.
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I would like to know whether any serious
research is being conducted about the after-
effects of the killer gas and also about the
components of the killer gas. What is the relief
that has been given to the families of the killed
and the affected? Has the State Government
filed a case against Union Carbide in a law
court of the USA for compensation to the .
victims?

SHRI S. W. DHABE; Sir, Union Carbide
Corporation sold chemical products worth 9.2
billion dollars in 1980 and is the seventh
largest chemical manufacturer in the world
and they also produce some drugs. The Indian
subsidiary of Union Carbide set up this plant
in Bhopal following two contracts with the
Government on November 13, 1973 against
payment of twenty million dollars. But it
actually went into production in 1980. The
total installed capacity was 55,000 tonnes.
Two years later its installed capacity came to
46 per cent. 1 would like to know from the
honourable  Minister who gave them
permission not to install the com-putarised
safety gadgets which are very necessary for
safety and start production. It seems that the
factory was running without these compu-
terised safety gadgets.

I would like to know whether there is only
one such toxic chemical factory in India or
whether there are many and how many plants
of this type are working in different parts of
the country. Paragraph 13 ' of the Minister's
statement says that they are going to set up a
special cell to make a detailed study of the
practices in vogue in the developed countries
for dealing with hazardous substances and the
institutional controls in use. | would like to
know whether up till now any research has
been made by the Ministry into the hazardous
effects of running such plants in the
country- It  seems

[ 21 JAN,

1985 ] Pesticide plant of the 266
Union Carbide Ltd.

at Bhopal

that this cell is going to be set up for the first
time to find out the hazardous effects. | would
like to know whether the R&D Department
concerned wai looking into these matters or
not.

Lastly, I would like to know only one thing
more. The serious tragedy has occurred. But
many different versions are given by many
people. It has been mentioned by Shri Vasant
Sathe, at the time of his election campaign,
that the gas leaked at 1 o'clock at night while
Dr. Varadn-rajan has put it at 11-30 p.m.
whereas some others have quoted any time
between 11-00 P.M. and 2-00 A.M. When
was the leakage commenced and stopped?
Now, Sir, they have appointed an Inquiry
Commission. | would like to know whether it
is going to be a time-bound affair. I would
like to know whether the Commission would
be called upon to submit the report within
three months or so so that safety action can be
taken on the basis of an interim report at least.
It should not take years and years as it
happens in some cases because then it loses
all its importance. This being a matter of
national concern. | hope the Minister will
reply to the questions raised.

SHRI V. GOPALSAMY (Tamil Nadu): Sir,
many people has warned about this danger,
particularly the journalists, and one MI. Raj
Kumar Keshwani had written a series of
articles about this danger and he had
mentioned that the entire city would be wiped
»ut and Binjsu would becom a dead city
because cf this danger. But those warrinps
were totally ignored. Or the 3cor of the Siate
Assembly when this matter was raised
twice,the concerned Labour Ministe-, Mr.
Niyogt, save an indifferent and callouo reply.
The Madhya Pradesh Government is
responsible for this catastrophe. Mr Jaswant
Singh asked whether shesgen was responsible
for this disaster. | would
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[Shri V. Gopalswamy] like la say thnt the
Minister had vated that ohosgene was not a
poisonous gas. But, Sir, this is a banned war
gas. But the Minister had stated that this was
not a poison gas. So, the Government is
responsible. Thay are trying to shift the
responsibility to some others for their callous
and indigent attitude even though there were
Aarnings.

I would like to know from the Government
why the dedly gas was permitted to be sttted in
a thickly populated arm. Why was the licence
given for this? Is it nit a fact that the service of
Mr. Keshab Mohindra the Chairman, were
reeded for some people since he would be able
to supply any number of jeeps from Mis
Mahindra and Mahindra? Why was the licence
given to Mr. Mahindra? Because he became
the Chairman? So, Sir, the Government has
been totally indifferent and callous in this
matter and it is very clear. And it is very clear
from the reply of the Minister. The Factory has
its ties in the entire country. It is not a fact that
the plant is posing a major danger to Bhopal or
there is any such possibility. This is the answer
of the Minister of State on the floor of the
House. He was very much concerned about
building the factory, about the establishment.
But he was not concerned about the lives.
More than 2500 lives have perished. They
were responsible. So | would like to know
from the Minister. Mr. Ramanand Yadav also
put that question. Was this field testing cleared
by the screening committee, in which the
Defence experts are also members? | asked tne
same question during the Questio* Hour also.
I would like to get the clarification from the
hon. Minister. Was this cleared by the Screen-
ing Committee—this field testing by this
multi-national which is not permitted in
western countries or ev?n Sa U.S. or anywhere
else?
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SHRI MADAN BHATIA (Nominated): Mr.
Vice-Chairman, Sir, | would not have taken
the time of the House but for one sentence
which occurs in the statement, in paragraph 3
at page 2 which says: "All plants and
equipments were got tested for reliability and
necessary modifications made.” | presume that
these modifications were made in the equip-
ment to carry out safely the "Operation Faith".
And | have been struck by this sentence for
two reasons, namely, neither in the paragraph
relating to the establishment of the legal cell
nor in the statement describing the visit of the
hon. Minister to Bhopal there is an indication
that steps were taken to ensure that the
evidence which would be necessary to
establish a case against the American
company, i.e. that the American company
supplied the defective equipment, has not been
adversely affected when the modifications
were carried out in order to carry out the
"Operation Faith". | want just two minutes
because this case is almost parallel to the case
which has already been pending in the
American courts. This hon. House will recol-
lect that on the 1st of January 1978 an Air
India Boeing crashed in the Arabian Sea. If the
victims' representatives or the legal heirs case
was that there had been negligence on the part
of the pilots of Air India, they would have had
the case only against Air India. But they
reached the Boeing Company in the United
States and they were able to reach the Boeing
Company in the United States for damages
because they put up the case that the
equipment which wH supplied by the Boeing
Company in plane to indicate the directions of
the plane was defective. That equipment was
known as 'Black Box'. That 'Black Box' was
retrieved by the Indian Navy from the Arabian
Sea and that is the most material piece of
evidence in that case. The Indian company is
an independent legal entity. Legally, it has
no connection
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with the American company. If our case is
going to te merely negligence in the operation
of the equipment, then we have  no case
against the American company. We can
reach the American company only il we seek
to establish and we succeed in establishing

that the equipment supplied by the
American company to  the Indian
company at Bhopal was defective

material.  Therefore, Sir, | would like to have
an assurance from the hon. Minister that the
Government of India has taken all possible
steps to preserve the evidence of supply of
defective equipment by the American company.
If no such steps have been taken, will the hon.
Minister assure this hon. House that the
Government of India and particularly the legal
cell with the help of experts will make sure that
such evidence is not, in any manner,
tampered with or adversely affected or was not
affected when  the modifications were made?

SHRI NAND KISHORE BHATT (Madhya
Pradesh): Sir, the statement while expressing
anguish- and concern of the Government
throws light on the various humanitarian steps
taken by the Central and State Governments to
give relief to the victims of the tragedy by
immediate medical aid, free distribution of
food packets and milk, analysis of water for
toxicity and declaring it safe, removal of
caracasses of dead animals by scavenging
teams to avoid spread of epidemics, etc. There
is, however, np mention about the chain of re-
presentations since 1981 by the Union Carbide
Workers' Union, Bhopal, on* behalf of the
workers and the callous indifference and
criminal negligence of the management. There
is also no mention of the indifference of the
Factory  Inspectorate to the repeated
representations of the agitated workers to the
possible danger. Sir, the International Labour
Organisation (ILO) has set guidelines in such
matters. | would lik, to know
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from the hon. Minister whether any attempt
was made at any time to introduce the same
in the larger interest of the workers, the
industry and / the community. Sir, the
factory's licence has not been renewed
beyond 31st December, 1984 and the same is
lying closed. | would like the hon. Minister
to let us know as, to what steps have been
taken to rehabilitate the unemployed workers
of the Union Carbide factory at Bhopal
considering the family and other liabilities,
especially of their school-going children.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Sir, | have only to
ask an off-beat question. Of course, the
Bhopal tragedy is a very tragic event that
took place ifi 1984. But | would like to tell
the hon. Minister that in this thing we should
not forget that insecticides play a very
important role in our agricultural economy.
Insecticides have created the green
revolution. And in the case of Kashmir and
Himachal Pradesh, they have played a very
important part in bringing about horticultural
revolution or the fruit revolution as we call
it. 1 would like to ask the hon. Minister
whether he would ensure that the quantity of
insecticides to the general agricultural and
horticultural sector is provided in adequate
quantities and we are not led away by not
providing that quantity of insecticides. | want
this assurance from him.

THE MINISTER OF CHEMICALS AND
FERTILIZERS AND INDUSTRY AND
COMPANY AFFAIRS (SHRI
VEERENDRA  PATIL): Mr.  Vice-
Chairman, Sir, many hon. Members have
asked so many questions and they have tried
to elicit information. Sir, with the limited
time at my disposal, | will try to give briefly
the clarifications and the information sought
by the hon. Members.

Sir. at the outset, | would like to make
one thing clear. Some hon.
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[Shri Veerendra Patil] Members, while
eliciting information, spoke in such a way that
our Government is interested in suppressing the
information in safeguarding the interests of this
Multinational. Sir I refute this allegation. And |
must say that there is absolutely no basis for
such an allegation. And | do dot know why they
came to such a conclusion. Sir, as | said in the
beginning during the Question Hour, this is the
Worst tragedy that occurred. ..

SHRI RAMANAND YADAYV: After
Hiroshima.

SHRI VEERENDRA PATIL: ..notonly in
India but also in the entire world. Nobody had
anticipated that such a tragedy would occur in
this Plant. ~ Sir, so far as the State Government
is concerned, they have made one tiling clear.
I had an occasion to discuss this with the Chief
Minister. He had come to me. He met me
here in Delhi. Not only he does not want the
activities of this Company or the Undertaking
to be continued or to be resumed , but he
also does not want any sort of activity
so far as this company is concerned, in his
State and in Bhopal. That is why, he has
already made a request to the Central
Government to nationalise this undertaking and
to take over the entire factory and all the
properties which they are owning in Bhopal.
Of course, such a request has to be
examined from the legal and other points of
view. This is being examined.

As | said, this is the worst tragedy and it has
opened the eyes not only of our Government, but
it has opened the eyes of other countries also,
wherever such health-hazardous chemical or
pesticide industries are working. Again, it is not
correct to say that these multinationals are
starting such industries, pesticide industries,
insecticide industries or chemical in-
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dustries only in developing countries. In the
developed countries also, such industries are
there. After all, the Union Carbide is producing
MIC here. Out of the MIC, they are manufactur-
ing Carbaryl. This is a pesticide. It is not that
Union Carbide is manufacturing Carbaryl only
in India and in other developing countries. They
are manufacturing Carbaryl in USA out of MIC
produced tnere also.

As | said, this accident has opened the eyes
of the Government and thtsy have taken all
possible steps. | would like to mention a few of
these. Government have already decided to set
up a special cell, to make a detailed study of the
practices in vogue in developed countries for
dealing with hazardous substances and  the
institutional controls in force to ensure safety
for men and environment. In regard to the
long-term effects also—Prof.  Ramachandra
Rao was asking about this—Government
is considering the setting up of a National
Scientific and Medical Committee to study all
the aspects arising out of this accident and to
give an authoritative opinion about the likely
aftereffects and the  appropriate  steps
which need to be taken at the medicai and
scientific levels.

Similarly, Sir, their departments have also
taken action. For instance, the Department of
Environment have taken action to evolve steps
for avoiding industrial accidents of this type in
future from the pollution control angle and the
Central Pollution Con-trol Board have
constituted a Committee very recently, this
month, in 1985, and they have taken on this
committee representatives of five State
Pollution Control Boards. The terms of
reference of this Committee are: To define a
hazardous chemical precisely and to list the
varieties of hazardous chemicals which are
either Used as raw materials or produced as
intermediaries and also the final products in
relationto these materials.
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Their job is also to identify these industries
which are to be recognised as hazardous
industries and to prepare an inventory State-
wise and also to cull out from that the total
inventory of those units which are located in
the crowded areas. They have also to examine
the existing safety procedure and safety
controls along with the contingency plans of
those units located in the crowded areas in
case of any such untoward thing happening as
happened in the case of Bhopal.

Sir, many hon. Members referred to the R&D
section in this Union Carbide unit at Bhopal. 1
do not know from what source hon. Members
got the jformation that in this research centre,
research is going on about cnemical warfare
and all that. So far as my information goes, the
unit at Bhopal has got a research and
development centre where research activities
are carried out including testing of pesticides
on insects under tropical conditions. No
collaboration with foreign company is
approved.

Many members wanted to know why this
unit was allowed in Bhopal. As | have already
said, this Union Carbide company started its
activities in our country in 1967 and the Union
Carbide USA has got majority shares in this
Indian company. | think they are holding 50.9
per cent equity. In 1972 Union Carbide India
Ltd. were granted a letter of intent for manu-
facturing this pesticide. | want to make it clear
that when they made an application for letter
of intent and later on in the year 1975 for
conversion of letter of intent into a licence, at
that time CSIR, DGTD, State Government
with regard to location and others concerned
were consulted. After consultation and after
taking into consideration the opinion that Was
furnished by them the Government of India
ultimately decided to give a licence to them.
That is how they started their acivities.
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Hon. Mr. Jaswant Singh wanted to know
why the foreign collaboration was renewed in
1982. The reasons for this are: While applying
for renewal of foreign collaboration in 1982
UCIL specifically mentioned that one of the
reasons for extension was that manufacture of
MIC involved extremely hazardous process,
with complexity in areas of efficiency,
material balance corrosion and safety and they
have to work closely with foreign experts for
assimilating the technology input. This would
show that the foreign collaboration agreement
entered into by UCIL with Union Carbide
USA provided that parent company would
ensure adequate safety provisions for the
plants in Bhopal. That is why it was extended
in 1982.

Mr. Gurupadaswamy wanted to know about
DDT. So far as DDT is concerned .it is being
used primarily for eradication of malaria. An
expert committee in the Ministry of Agri-
culture is reviewing the question of phasing
out the pesticides, including DDT. So that is
under consideration.
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SHRI VEERENDRA PATIL: About
casualty  figures, hon. Mr. Jaswant
Singh wanted to know about casualty

figures, | have already given the
figure, but in the statement | have
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made it clear

SHRI VEERENDRA PATIL: | have
already made it clear in my statement
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[Shri Veerendra Patil]
that according to the figures collected by the
State Government from the hospital mortuaries,
cremation grounds and burial ~ grounds, the
number of dead persons is about 1408. |
have made it clear that this is the information
that  the State Government has been able to
collect so far and after collecting this
information they have notified the list of these
1408 dead persons to all the police stations and
in all the municipal wards in Bhopal and
they have given publicity in the local papers
that this is  the list we have prepared and if
any addition is to the made to  the list. They
sought the cooperation of the people, in
addition to that the state Government have
engaged the  Tata Institute of Social Sciences
along with a few other institutions of social
work to do a house.to-house survey for
assessing casualties, details of those affected,
consequent effect on the household on
accoulnt of death or disablement. So  this
institute—the  Tata Institute of  Social
Sciences—is also doing house.to-houSe
survey  work and | hope by the end of this
month they will be able to complete the sur. vey
work and submit a report, sir, it is very easy for
anybody to say that according to their estimate
the casual, ty figure is 5000 or 10,000. But as
a State Government they cannot  say, "it is
our estimate”.  They have to give the details
of the casualties, they have to give details of
the people who have died, what is their
name, what is their parentage, what is their
address and all that. That is why so far as figure
of 1,408 is concerned, | have made it very
clear that is what the State Government has
been able to collect so far.  But the collection
of information is still going on  and even now
we invite information and will be grateful to
the people and society if they come forward
with ade. quate  information with  regard to
casualties. It will be certainly scrutinised and
will be taken into considers.
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tion at the time of preparing the final figure
about casualties.

Hon. Members wanted to know about the
casualties in the past. | know some incidents
took place in the past. But | can say that
whenever an incident took place—an incident
of this nature never) took place, neither there
nor in any of the industries manufacturing
pesticides or chemicals in our country, ibut
some minor incidents have taken place— the
State Government had ordered an enquiry.
Apart from enquiry In respect of the accident
criminal cases were launched against the
company in respect of some of them and some
of the cases are still pending in the courts. It is
not as if the State Government is keeping quiet
with regard to the accidents that took place in
the factory.

Then, Sir, Prof. Ramachandra Rao wanted
to know whether any effort is being made to
study the after, effects. | can tell him that to
study the symptoms and to determine the long-
term effects, three teams had been sent from
the Indian Council of Medical Research. They
are study. ing it. Similarly, one hon. Member
wanted to know whether the water, vegetables,
air etc. were analysed or tested. The State
Government, on 3rd December itself, got its
city water supply tested. The report indicated
that it was not contaminated. Tests were
carried out regularly and intensively during the
operation when MTC was being processed.

So far as environment is concerned, it
remained free of any toxic material.
Announcement to that effect was made to allay
any apprehension bi the minds of the people.
Further tests on air and water samples were
done by a team of six scientists sent from the
Department of Environment on 5th atad 6th
December and the fact of its feeing free from
toxic the. micals was announced to the public.
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Then | come to Mr. Ramanand Yadav. He
wanted to know about the quantity of MIC
which was ac-tually neutralised. The quantity
ac. tually neutralised was about 22 tonnes as
against the estimated quantity of 15 tonnes.
The affected tank is still to be opened up. The
investigating agency will take appropriate
action in this regard for analysing the con-tents
under technical supervision. The sample taken
from the safety valve section indicated |,
polymerisation. Fuller samples and analysis of
the same is yet to be done.

Sir, lastly I come to the point about the legal
aspect. | have already made it clear that a legal
cell has been created in the Law Ministry to go
into the question of suing the company. Sir, |
will just read out a portion of the note that |
have re. ceived from the Law Ministry because
this question is being examin, ed and the hon.
Members are aware of the fact that our
Attorney-Gene, rai ig in the United States and
he is expected here within a day or two. Sir,
the question agitating the minds of many
people is—who should file a suit and where?
The tentative thinking of the Ministry of Law
and Justice is that it will not be advantageous
to sue the Union Carbide in India for various
reasons, two main reasons being—(1) Until the
law in India is changed, it will not be possible
for the Government of In-dia to take group
action or parens patriae action in Indian courts
under Order 1 Rule 8 of the Code of Civil
Procedure. The law as it stands may be helpful
in obtaining only injunc. tive relief and not in
recovery of damages in a class ction. (2)
There being numerous claims, the question of
execution of individual decrees may create
problems apart from the difficulty of having,
Indian decrees executed in the United States.
While Government is considering various
options available to it for obtaining adequate
compensation—damages for
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itself as well as the victims of th* gas
tragedy—one of the options i to file a suit fOr
damages, it is the tentative view of the
Ministry of Law and Justice that the Union
Carbide Corporation can 'be sued in a US
court in a parous patriae action by the Union
of India as the guardian and protector of
interests of its citi. zens. Group action by
individuals also might proceed separately
without prejudice to the parous patriae action
by the Union of India. I can only add that the
final decision will be taken on the return of
the Attorney-General.

SHRI B. SATYANARAYAN RED. DY:
Two US lawyers have already filed a suit in
the United States.

SHRI VEERENDRA PATIL: SO many ma,
file suits. That is a diff"- ent matter. So far as
thei Govern. ment (f India is concerned and the
State Government is concerned, | have stated
just now what the position is. We are going to
take a deci. sion, and a final d*“sion will be
taken very shortly on the return of the
Attorney-General from the United States. This
is already engaging the attention of the Law
Ministry. There, a separate cell has been
created; they are going, int»-thia question and
they will take a final decision shortly.

SHRI B. SATYANARAYAN RED. DY:
What protection are \,U going, to give to those
people whose signatures have been taken by
those US"
lawyers?

SHRI NIRMAL CHATTERJEE (West
Bengal): Don't you think the dimensions Q!
the event call for ,n all-party effort to provide
succour to the suffering? Why dont you agree
to form ,n alLparty committee? There was a
question also on this. Why are you not
responding positively?

SHRI VEERENDRA pATIL: Por what
purpose do ,ou want an all-party committee?
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SHRI NIRMAL CHATTERJEE Forty
thousand or a lakh of people are affected.
Now you are giving publicity about payment.
Many of the people are not literate, as you all
know. In order to reach all these people, to
find them out, why don't you seek the co-
operation of the Opposition and other parties
and form an all-party committee to help them?
(Interruptions)

SHRI VEERENDRA PATIL: Sir, I, want to
make it clear that there is no question of not
seeking the co. operation of the opposition
parties. The Government of Madhya Pradesh
has already constituted a relief committee
consisting of all representatives and the relief
committee is considering all these aspects,
how to give relief, how much relief has to be
given; aE matters are being consL dered there.
So far as the casualties are concerned, the
State Government hag tried its best to collect
the information, and | made it very clear that if
any information is available with anybody,
they can pass on that information to the State
Government and the Government will be too
haP-py to receive that information and take a
final  decision after scrutinizing any
information that ig received.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H. R. BHARDWAJ): Sir, with your kind
permission just to put the record straight so far
as the Government of India is concerned and
the legal aspect of this case is concerned, we
have not yet decided that we would go only in
the American courts. My first preference
would be to file cases in India, and cases are
being filed in India and we are prepared to
amend the law drastically for the benefit of the
victims.

SHRI GHULAM RASOOL MAT. TO.
What about availability to consumers?
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SHRI S. W. DHABE: Sir,

THE VTCE.CHAHIMAN (SHRI SYED
RAHMAT ALI): Please resume your seats
Mr. Matto and Mr. Dhabe.

MOTION OF THANKS ON
PRESIDENT'S ADDRESS

SHRI DARBARA SINGH (Punjab): Sir, |
move that an Address be presented to the
President in the following terms:—

"That the Members of the Rajya Sabha
assembled in thig Session are deeply
grateful to the President for the Address
which he hag been pleased to deliver to both
Houses of Parliament assembled together
on the 17th Jaunary) 1985."

Sir, 1 would like to take some time to
express in detail.
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